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Abstract if tile Fl'oce{?(liilgs if llie COI/Jlcil of tlle GoverllOl' Gene1'ltloj Illdi(i, 
assembled jor tlie purpose of mal.~illg Laws and Regulatiolls 111lder t1te 
provisions if trw Act oj Parliament, 24 §' 25 Vic., Oap. 07. 

The Council mct at Simla. on 'fhursday, the 20th August 1868. 

PRESENT: 

His Excellcncy the Viceroy and Goyernor General of India, presiding. 
His Excellency thc Commander-in-Chicf, G.C.S.L, KC.B. 
The Hon'ble G. N. Taylor: 
The Hon'ble Major General Sir II. M. Durand, C.B., KC.S.I. 
The Hon'ble H. S. Maine. 
Thc Hon'hle J olm Strachey. 
The lIon'hie Sir Richard Temple, KC.S.l. 
The Hon'ble F. R. Cockerell. 

CARNATIC RECErV]~R'S BILL. 

The Hon'ble Mn. MAINE moyed for leave to introduce a Bill to appoint 
a Receiver of the property of the late Nawub of the Carnatic. He said that 
the object of the Bill was to revive certain pO'wers in the Receiver, whose office 
had been created by a rcpealed Act (No. XXX of 1858). That Act had two 
objects,-one to appoint a Receiver of the Carnatic property, the other, to 
provide for the investigation of claims against the latc Nawb.b's estatc. 'fhe 
latter ohject had been attained, all bOlZa fida claimants having been satisfied j 
and it was believed also, both in Madras and Calcutta, that nIl the outst..'l.nding 
estate had long since been got in by the ReceiYer. Quite recently, however, 
valr.able assets had been discovered, hoth in the dist.riet of Madras and in 
the Nizllm's ten'itories; and honce it hecame nccessary to revive certain power2 
in the Receiver to enable him to recoycr those assets. 

'fhe Motion was put and agreed to. 

The Council adjourned till the 27th August 18GS. 

SDlLA, } 
The 20tl~ August 18G8. 

WIIITLEY STOKES, 
..tsst. SeC!!. to tile Govt. oj India, 

Home J)epll1'{ment (Le(Jislatice). . -
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